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Judgement

Manoj Kumar Tiwari, J

1. By means of this writ petition, petitioner has challenged a condition in the No
Objection Certificate issued by Director, Medical, Health & Family

Welfare, Uttarakhand on 17.03.2018, which provides that the said No Objection
Certificate shall be applicable only for admission in Post Graduate

Clinical Courses.

2. A coordinate Bench of this Court, vide order dated 12.04.2018, had directed the
respondents to consider candidature of the petitioner for all

subjects, but purely in accordance and subject to the merit of the petitioner.

3. Ms. Sudha Tamta, learned counsel for the petitioner submits that pursuant to the
interim order of this Court, petitioner was admitted in a Post

Graduate Medical Course of her choice, and now she has completed her Post
Graduate Medical Course.

4. Since challenge thrown in the writ petition was to a condition in the No Objection
Certificate and since petitioner has already completed the Post



Graduate Medical Course of her choice, in terms of interim order of this Court,
therefore, the relief, as claimed in the writ petition, does not survive.

5. Accordingly, writ petition fails and is hereby dismissed. However, petitioner shall
be liable to serve for the period indicated in the bond, if any,

executed by her.
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